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section (2) of section 32 of the De-
posit Insurance Corporation Act, 1961. 
[Pllu:ed in LibrAT'II, 'e~ No. LT-43M! 
<65]. 

(2) to la), on the Table a cop), each 
oaf the following papers:-

(I) a draft Notification to be 
issued under section 620( 1) of the 
Companies Act, 1958, as required 
b), sub-section (2) of section 820 
of the said Act together with an 
explanatory memorandum. [PIIu:-
ed in Libra.y, see No. LT-4437! 
65]. 

(ll) statement indicating the 
t'e8Ults of Central Government 
BorTowing duri", 1965-88. [Placed 
in Lib.AT'II, .ee No. LT-«38/85]. 

(iii) Finance Accounts of the 
Central Government for the ),ear 
1963-64. [Pllu:ed in Library, .e. 
No. LT-4439185]. 

NOTmCATION UNDER THE MINES AND 

MmI:RJ.Ls (RzeULATION AND DEv£Lop-

MJ:NT) ACT, 1957 

The MlDl8ter of steel aat MID. 
(8brl S.nitv. Redel,.): Sir, I beg t<> 
I'&-Ia), on the T.ble a Cop)' of Noti-
ftcation No. 8.0. 556 dated the lOth 
April, 1985, under sub-section (I) of 
.ection 28 Of the Mines and Minerels 
(Regulation and Development) Act, 
1957. [Placed in LibraT'll, .ee No. 
LT-4311/85]. 

ALroARH MVSLlM UNIVJ:RSITV (AMEND-
MENT) ORDINANCE AND PAYMENT or 

BoNUS Oium<ANCE. 

The MlDIs&er of C-.leatlou 
aad P.rl ......... tarJ Alralrs (Shrl Sat,.. 
Nan,.aa 8lDha): Sir, I beg to la), on 
the Table a COP)' each of the follow-
ing Ordinances under provisions of 
article 123(2)(a) of the Constitution: 

(1) The Aligarh Muslim Univer-
sit)' (Amendment) Ordinance, 
1965 (No. 2 of 1965) promulgated 
b), the President on the 20th May, 
1985. (Placed in Lib.aT'll, see No. 
LT-4440/651. 

(2) The Pa)'ment of Bonus Or-
dinance, 1985 (No.3 of 1985) pro-
mulgated b)' the President on the 
29th Ma)" 1985. [Pl<lced in 
LibraT'll, ,ee No. LT-4441/85]. 

8brl Harl VIshnu Kamath (Hoshan-
gabad): On a point of a clarification, 
JUa)' I know whether the Minister of 
Parliamentary Maira proposes to 1.,. 
on the Table of the House a statement 
about his varied and intereating ex-
periences during his recent travels 
abroad? 

There is no answer. 

Mr. Speaker: If there is no answer, 
the hon. member can sit with the 
Minister and share the pleasure with 
him. 

Sbrl DaTI V!sImu ~  The 
whole House should share, Sir. 

INDUSTRIAL DIsPtlTlB (CENTRAL) 

AMlcNDMENT RVLBB, II'IC. 

The Minister of LabOur aDd Em-
plo,.meat (8brl D. Saajlva,.,..): Sir, 
I beg to la)' on the Table a COP), each 
of the following papers:-

(1) The Industrial Disputes 
(Central) Amendment Rules, 
1985, published in Notifica-
tion No. G.S.R. 486, dated the 
27th March, 1965, under sub-
section (4) of section 38 of 
the Industrial DisPut... Act, 
1947. [Placed in LibraT'll, see 
No. LT-4442!85J. 

(2) The Pa)'ment of Bonus Rules, 
1§65, published in Notification 
No. G.S.R. 884, dated the 14th 
June, 1985. [Placed in Libra-
T'II, lee No. LT-4443/85J. 

(3) Government Resolution No. 
WS-6(5)/64 dated the 31st 
1148)', 1985. announcing accept_ 
anee of the recommendations 
of the Second Central Wage 
Board for Cement Industry 
for l1'ant 01 interim wap 
increase. [Pllu:ed in Library, 
lee No. ~8  


